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FINANCIAL EXPRESS

ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS, 2011, AS AMENDED, (“SEB| (SAST) REGULATIONS™) AND THIRD CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT TO THE OPEN OFFER FOR THE
ATTENTION OF THE PUBLIC SHAREHOLDERS OF

PUNJABE LUGIETICE IHFR.ﬁ.STHUCTUHE LIMITED

oS CHOKSI IMAGING LIMITED
i i i : (E-TENDER cum REVERSE AUCTION MODE ONLY) CIN: L242940N1992PLEO05S56D
cgﬁg:ﬂ?ﬁ:ﬁﬂ"ﬁﬁﬁ?t hrs E:|§;f_:‘,t”,.f2:;f;f:f£?? i;‘;gﬁa‘ Online “Professional Servioas of Handing of Containers, Carpa, Intemal Transportsion of Cortainers, Registered Office: Survey No.121, Plot No 10, Silvassa Industrial Est, 66 Kva Road, Amii, Silvassa, Dadra & Nagar Haveli, 396230, Gujarat, India, Tel: 026 0264 2240/ 41;
CORRIGENDUM - 3 Eﬂﬁﬁfﬁdﬁ;ﬁ‘ﬁﬁiﬁgﬁﬂ, al MMLPIPLIL, Ludhiana, Punjab” oty theough e-lender cum reverse Email: compliance.officer@choksiworld.com; Website: www.choksiworld.com; Contact Person: Rishi Dave, Company Secretary & Compliance Officer
_ TE.,,':E'.H,;_ pL||:|i.|&'|'mz1 dated 2411 71 OPEN OFFER FOR ACOLISITION OF UP TO10,14,000 (TEN LAKHS FOURTEEN THOUSAND) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RS. 10/~ (RUPEES TEN DNLY) EACH
Please refer the RFP no. SBI/GITC/Core Banking-Tech| L-"— Handiing of Containers, Cargs, Internal Transportation of Containers (“EQUITY SHARES™), REPRESENTING 26.00% (TWENTY-S1X PERCENTAGE) OF THE VOTING SHARE CAPITAL OF CHOKS! IMAGING LIMITED {“TARGET COMPANY"), FROM THE
Operation/2021/2022/799 dated 20.10.2021. Corrigendum - 3 "for PFT Rakos (Break Bulk c'm.w at MMLPPLIL, Ludhiana, Punjab, ' PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY MA. SAMIR CHOKS! ("ACQUIRER 17) AND CHOKSI ASIA PRIVATE LIMITED (FORMERLY KNOWHN AS HI-TECH IMAGING
extension of bid submission date” is available under ‘Procurement Exlnidod Coad Rz 11,3430 000/axchuding GET) for 4+1 years, PRIVATE LIMITED) ("ACQUIRER 2"} (ARE COLLECTIVELY REFERRED TO A5 "ACOUIRERS") ("DFFER/OPEN OFFER") IN COMPLIANCE WITH REGULATIONS 3{2) AND OTHER
news' at Bank's Website, https:ffwww.sbi.co.in and e-Procurement Period of Comeadl 441 years. iﬁiﬂgﬁ%ﬂgﬁ[ﬂlﬁgﬁ Dsfﬁfsi%ﬁ?ﬁﬁfﬁ&% BOARD OF INDEA (SUBSTANTIAL ACOUISITION OF SHARES AND TAKEOVERS) REGLILATIONS 2011 AND SUBSEQLENT
. i EamestMoney Deposit | Exempted for all biddars. ' : ]
agency portalhitps:istendsr.sbi/SBl/ e it S e SR T e g This Pre-offer opening advertisement and third corrigendum to the detailed public statement (“AdvertisementcumCorrigendum®) is being issued by Fedex Securities Private Limited,
Place: Navi Mumbai Tender Procassing Fen | Rs. 4720 Inchisie of il taxes & dubes (Non-refundatie) hro ugha-paaymer. the Manager to the Open Offer ("Manager lo the Offer” or "Manager”), for and on behalf of the Acquirers, pursuant to and in accordance with Regulation 15(7) of the SEBI (SAST)
Date: 26.11.2021 CB - Tech Operations Department Diate of Saie (On Line) From. 26/1172021 at 15:00Mrs (upto 1371272021 16:00 hra.) Reguiations in respect of the Open Offer.
R B L e This AdvertisementcumCorrigendum should be read in continuation of and in conjunctien with:
Diabe & Timss o Onaning O 151219021 at {E-EJJ.Hr-s. a) the Public Announcement dated Saptember 29, 2021 ["PA");
Vo m:amﬂmﬁmm T m;w liLea |-.1 el For Co . e by the Datatbed Public Statement (“DPS") that was published in the nawspapars: ‘Financial Express Newspaper (English - All aditions), Jansatia Newspapar (Hindi -All editions),
dﬁﬂmdingl visit only the wabsite Wﬁerﬁe}wi:w.aﬁ%cﬂ Hemmﬂ & st ths- ity Financial Express Newspaper (Gujarat- Ahmedabad Edition), Janadesh Newspaper (Gujarat- Silvassa- Cover Dadra Nagar Havesi) and Pratahakal Newspaper (Regional - Mumbai
risgularty, PLIL resarve Fe fight 1o nessect the bencer without assigring any ressan thessal edition}, on October 06, 2021;

c) thefirst corrigendum to the Detailed Public Statement that was published in the newspaper: Financial Express Newspaper (English - All editions), Jansatia Newsgaper (Hindi -l
editions), Financial Express Newspaper (Gujarat- Ahmedabad Edition), Janadesh Newspaper (Gujarat- Sitvassa- Cover Dadra Magar Haveli) and Pratahakal Newspaper (Regional

- Mumibal editicn, on October 14, 2021,
a 0 N E 97 c o M M U N I c AT I 0 N s LI M I T E D dy the second cormgendum to the Detailed Public Sti_u!mﬂentmalwas published In the newspaper; Financial {mress_ Newspaper (English - &l editions), Jansaita Newspaper (Hindi -

All editions), Financial Exprass Newspaper (Gujaral- Ahmedabad Edition), Janadesh Mewspaper (Gujaral- Silvassa- Cover Dadra Nagar Haveli) and Pratahakal Newspaper

PO e ) theCaerof O ("LOF")dstd November 20, 2021 song withFormof Acceptance (FOR) & Share TranferFo
; s r : i i e} thelLetterof Offer ated Mowvember 20, o with Form of Acceptance ransier Form.
Registared D‘I‘lm:_. flf‘;flfff ?'E-DEEE”:’}?EEIN'I'-;H: ’fu PRI e ERo L FER oM This AdvertisementcumCorrigendum is being published in all the newspagers inwhich the DPS was published.
ik ‘ 3 _5 B ISR COM} 2 Faorthe purposes of this Advertisementcum Carmgendum, the fallowing terms would have the meaning assioned to them herain below:
Corporate Office: B-121, Seclor 5, Noida, Ultar Pradesh 201 301, India, a) “Identified Date" means November 15, 2021, being the date falling on the 10th (tenth) working day prior to the commencement of the Tendering Period;
Tel: +91 120 4770770; Fax: +31 120 4770771; E-mail: compliance. officerfpayim.com b) “Public Shareholders™ shall mean all the public shareholders of the Target Company who are efigible to tander their Equity Shares in the Offer, except (i) the Acquirers, {ii) parties
bo the underhying SPA (as defined bebow) including persons deemad to be acting in concert with such parties 1o the 5PA, as the case may be and (i) the Fromofer and Promober
. : . : . Group of the Target Gomipany.
. Statement of Unaudited Consolidated Financial Results for the quarter and six months ended September 30, 2021 £} “Tendering Period” means the period from Tuesday, November 30, 2021 to Monday, December 13, 2021 (bath days inclusive).

All Capitalised terms wsed but not defined in this AdvertisementcumCorrigendum shall have the meaning assigned to siechterms inthe LOF.

— : : R in millions] 1. Offer Price: The offer price is Rs. 41/~ (Rupees Forty-0ne onky) per Offer Share (“Offer Price™) of the Target Company payable in cash. Acquirers have decided to revise the Difer
Sr . Quarter Ended _ Half Year Ended ~ Year Ended . price upwards fraom Rs 35/ (Rupeas Thirty-Five)-to Rs 41/- (Rupees Forty-0ng). In accordance with Reguiation 17(2) read with Requiation 22(2) and Regulation 18{5)(2) of the
’ Particulars September June September ~ September | September March SEB (5A5T) Regulations, the Acquirers have enhanced the amounts in the Escrow Account by further cash deposit of Rs. 60,64,000- (Rupees Sixty Lakh Eighty-Four Thousand
; 30, 2021 30, 2021 0. 2020 30, 2021 30, 2020 3. 2021 only). which together wi existing amount of Rs. 3,54,90 000/- {Rupees Three Crore Fifty-Four Lakih Ninety Thousand only) deposited earfier in scrow Account,
No Iy}, which her with the existi f Rs. 3,54,90,000/- (R Three Crore Fifty-Four Lakh Ninety Th d only) deposited earfier in the E Account
[ s i i e T e { collectively being 100% of the Revised offer consideration payable to the public shareholders which consist of tofal amount to Rs 4,15, 74,000 (Rupees Four Crora Fifteen Lakh
-  {Unaudited) {A“d“'d' {Unaudﬂad} 1““3”'5’{“] [U"E“d"’d' _ |Audited) | Seventy-Four Thousand Ondy) under the Offer (assuming full acceptance by the public sharehoiders) For further details relating to Offer Price, please refer to Section V(B)
1 | Total mcome from operabons (including ather income) 11.H5 9.¢EE| 7.561 20, -E-?E- 14,075 31,868 {Justification of Offer Price) of the LOF
| 2 | Profitf (loss) for the oeriodivear (hefare tax and exce hmal |Eerr':5 [ 4715 [ 31.764] | 4 2831 8,470 [ 7.088 [ 167021 | 2. Recommendations of the Committee of Independent Directors of the Target Company (“IDC"): The Committes of Indepandent Directars of the Target Company (the I0C ") was
— i } st l: P ) 1 [- -:I T i — i il [ ! i | ! | i- > ) { published its recommendation on the Ofier on Movember 26, 2021 in the same newspapers inwhich DP5 was published. Howewer, the Public Sharshaolders should independentéy
| 3| Profil/ (loss) for the periodiyear before tax (afler exceplional ilems) _ (4.713) | (3.788) | 4.283) | (B,503) _ (7.168) . (16.983) evaluate the Offer and take an informed decision in the said matter. A summary of the relevant exiract of the IDC recommendatian is given below:
. 4 . Met profitf (loss] for the perod'vear after tax {after excepbonal fems) . {4, 735) . (3.613) . (£.367) | [B,554) . I7.21) . (17.010] . | Membess of the Committes of Independent | 1. Himanshu".‘asan:ﬂishrrau;lwaﬂa-I]hairrnar.
5 | Total comprehensive incormel (loss) for the periodiyear (after tax) {4,817) (3. T6E) (4.355) (B,583) (7,236) (17.040) Directors (*1DCT) g élll_lﬂhﬂTMnmﬂdEU'-faﬂt_liﬁ FMEhS_MEant;tE; -
| | , , | 1 ; | i - S - . Shamanthakamani Prakash Sagarkatts - Member
! b ! Eqmt;n.' sha.re c.aplta-% ! i ! ol ! ki 1 il ! s : Gl { Recommendation on the Open offer, as to | The IDG has perused the Letter of Offer and other documents as released and published by the Acquirers. JRM & Associates LLP
7 | Other aquity 64,743 | whether the offes is fair and reasonabie Chartered Accountant have provided an external advice, dated November 25, 2021, that the open offer price is in accordance with the
EA Earnings per share (T per share of T1/- each) ' ' ' | ' | | ' SEBI {Substantial Acquisition of Shares and Takeovers) Regukations, 2017 {the "Takeover Regulations™) and have also presented, the
Basic™ (8) () (7) {14) (12) (28) valuafion of fair price per share, to the IDC, inits mesting held on Movember 25, 2021 Based onthe above, the IDG is of opinson that the
Dilube[j': (8) (6] (7 (14) 12) (28] DpEn nﬁerwi-ceh:_u me_puhlic sharehalders of the Tarpet Company is deemed to be in compliance with the abave Tekeover Repulations
*Mat annualisad and to that extent is fair and reasonable.
; : . ; . . . summary of reasons for recommendation 1D has evaluzted the Public anrcuncemant datad Seplember 29, 2021, the Detailed Public Staterment dated I_:Ilztul:ler IZI_E. EI:I_E1 and
Statement of Unaudited Standalone Financial Results for the quarter and six months ended September 30, 2021 %ﬁ:ﬁ%gﬂ;ﬂﬂnﬁ:gﬁﬁﬁ L S IR R N 20 SRR T A RN N Consmreon e
; T in milliens) The Equity shares of TC are frequently traded within the meaning of regulation 2 (1) (j) of SEBI {SAST) Regulations 2011 on BSE
arter Ended Half Year Ended Year Ended Limited.
L. ’ - o em o ; - - ; - » A5 per the Equity Share Valuation repart dated on Novemniber 235, of Choksi Imaging Limited given by J sociates LLP
8 um WE A he E Share Valuati dated on N 25, 2021 of Choksi | Limited given by JAM & Associates LLP
No. Particulars September June September  September | September  March Chartered Accountant (FRN: 106912W,W100300) having office at Boman House, Office No. 4, 15t Floor, 2nd Homji Streat, PM.
| a0 20d1 | 30,2021 | 30,2020 30,2021 | 30,2020 | 31,2021 | Road, Fart, Murnbal - 400001 the fair value of equity shares of Rs. 38.15/- (Rupees Thirty-Eight and Fiftzen Paise anly) per share.
{Unaudited) (Audited) | (Unaudited) 1unaudi:‘te.d] {Unaudited)  [Audited) * The {H_!rh: Price of Rs, 41/~ (Rupaees Forty-0ne ondy) par share I3 higher than price caloulated afier considesing the paramaters as
1| Total income from operations (including other income) ' 10,956 8.993 | 7.113 19.949 | 13,407 0,420 | T T T T e Epecipad ”r“;g; Beguiation (1) read with Hﬂg“'ﬂ“rﬁm “’iEE" [FFTEI:T ) Requiations 2011,
- i - — ——1 — - — —— . e recammendations were unanimously approve & members of i0C.
2 | Profit iluss] for the pennd ‘g.-Ear before tax (after &xc:ephmal itams) (4,612 (3.947) (3.902) iE EEEI] {6,532 {13.599) | whichthe Dpen Offer proposal was discussed e y
_ 3| MNet profit/ (loss) for the penodiyear after tax (after exceptional tems) (4,612) (3.950) (3.802) 8,562) {6,532 (15,601) @ila of Indgpendent Advisors, if any The IDC has obtained valuation report of equity shares of the Company from JAM & Associates LLP Chartered Accountant.
Mnlas.: ' ' : : : ' 3. Other details of the Open Offer

3.1. The Open Ofter is baing made under Reguiation 3(2) and 4 of the SEBI {SAST) Regulations fo the Public Shareholders of the Target Company.
3.2, The Open Ofer is nota competing affer interms of Regutation 20 of the SEBI {SAST) Regulations. Further, there has been no compeling ofer(s) tothis Dpen Offer and the last date
for making such competing offer has expired. The Open Offer 15 nol conditional upon any minimum level of acceptance in terms of Regulation 1901} of the SEBI [SAST)

1 The above are extract of the detailed format of Unaudited Financial Results {Consolidated and Standatone) for the quanter and six months ended September 30, 2021 filed with the
Stock Exchanges under Regulation 33 of the SEBI {Listing Obligations and Disclosure Requiremants) Regulations, 2015, as amended. The full format of quarterly financial rasults

are avallable on the stock exchange websites (www.nseindia.com and www.bsaindia.com) and on the Company’s website (www.paytm.com). Regulations.
2 The Company, on June 30, 2021, has sub-divided eguity shane of INK 10 each into 10 Equity Shares of INE 1 each. Conseguently, the basic and diluted eamings per share have 3.3. The digpatch of the LOF to all the Public Sharehalders of the Target company holding Equity shares as on [dentified date {i.e., Hovember 15, 2021) has been comgpleted {eithar
besen computed, Tor all periods presented in the Unavdied Financial Resulls, on the basis of the new number of equily shares in accordancs with Ind A3 33, Eaming per share, throwgh electronic or physical mode) dated November 23, 2021 in accordance with Reguliation 18{2) of the SEBI {SAST) Requlations. The kdentified Data was relevant only for the
3 The above Unaudied Financial Results have been reviewed by the Audit Committes and approved by the Board of Direclors of the Company in their meeting held on prpos4 of determining tha Piblic Shareholders as on such date to whom the LOF was to be sent. Itis clarified that all the Public Shareholders {aven I thay acquine Equily Shares
Movember 27 2021, and become shareholders of the Target Company alter the Identified Date) are eligible to participate in the Dffer. A copy of the Letier of Offar (which includes the Form of

Acceptance and Form SH-4 for Pubdic Shares holding shares in physical form) is also available on the website of SEBI at www sebi.govin; the Targe! Company at
www.choksiworld.com; Registrar o the Offer at www adroitconporate.com; Manager to Offer at wwewifedsec.in and BSE ab www bseindia.com from which the Public
Shareholders can downlozd/ print the same in order to tender their Equity sharas inthe Dpen offer,

4 The Unaudited Financial Results for the quaner and half year ended Seplamber 30, 2020 hawve not bean audited or reviewed by our statutory auditors. However, the managament
has exercised necessary due diligence fo ensure that the unaudited financial resulis for these periods provide a true and fair view of the Company's affairs.

For One 97 Communications Limited 3.4, Incase of non-recelpt! nan- awaitability of the Ferm of Accepianca, the application can be made on plain paper in writing signed by the sharehabdards) during the Tandesing Pariod,

Sdl- 1.&. from November 30, 2021 to December 13, 2021, akong with the following details:
Place: New Delv Vijay Shekhar Sharma ) Incase the Equity Shares are held in dematerialized form: Public sharehaldars who desire to tender their Equity Shares in the electronic / demateriafized form under the Dffar
Date: Movambsr 27, 2021 Chairman, Managing Director and CEO would have to do o through their respective Selling Brokers by giving the detaits of Equity Shares they intend to tender under the Dffer and as per the Procedure for Acceptance and

Sattiement of the Offer specified in section Vil page number 33 of the LOF.

bl Incase of Equity Shares are held in in physical form: Public Shareholders holding Equity Shares in physical fom may particigate in the Open Offer thraugh their respective
Salling Broker by providing the resevant information and documents as per the Procadure for Acceplanca and Settlemant of the Offer specitied m section VIl paga number 37 of the
LOF. Public Shareholders miuest enswre that the Form of Acceptance, along with TRS and the reguisite documents must reach the Ragistrar to the Offer within 2 (two) days of bidding

This addendum-cum-corrigendum to the Letter of Offer, the Abridged Letter of Offer, the Application Form and other applicable |3sue materials (“Addendum-com-

Corrigendum”) in India is for information purposes only and does not constitute an offer or an invitation or a recommendation to purchase, to hold, to subscribe or sell by the Selling Broker and in any case na later than December 13, 2021 {by 5.00 pm. (1ST)).
gither entitlerments or securities. All capitalised terms used haren and not defined herain shall have the meaning assigned to them in the latter of offer dated November Pubilic Shareholders have to ensure that their orderis entered in the electronic platiorm to be made availzble by BSE before the ciosure of the Open Offer
09, 2021 (the "LOF™) fited with the stock exchange namely BSE Limitad (“Stock Exchange") and the Securities and Exchange Board of India (“SEBI™). 4. Anyother changes suggested by SEBl and incorporated in LOF:

In accordance with Regulation 1601} of the SEBI (SAST) Regulations, the Draft Letter of Offer dated October 13, 2021 (“DLOF™) was submitied to SEBI on October 14, 2021, SEBI

is5Ued its abservations on tha DLOF vida its communication battar dated Novembar 11, 2021, SEBI's obsenvations have bean incorporated in the LOF. The changes made in First
H h’.(" I ,mnﬁj corrigendum to the Detailed Public statermant and Second Corrigendum to the Detailed Public Statemant are reflectad in the LOF This AdvertisementcimCorrigendum provids
defails of changes since the Corrigendums to the Detadad Public staternent
5. Material Updates

There have been no material changes in relation to the Offer since the date of the PA, save as otherwise disclosad inthe First Cormigendum to DPS, Zecand Comigendurn to DPS and

Our Enmnanz.r was incorporated under the Companies Act, 1956 in New Delhi as “Yogya Enterprises Ltd" on 16 September, 2010 vide Certificate of Incorporation issued LOF and are disclosed below for referance:
by the Ragistrar of Companies, Delhi & Haryana. Subsequently, name of our Company was changed fo HKG Limited pursuant to fresh certificate of incorporation dated 5.1. Revised Dfler Price: As stated in the Second Corrigendem to DPS and LOF, the Offer Price has bean revised 1o Rs 41/~ per Equity Share. Suitable changes in relation 10 the abowe
16 October 2019 issued by Registrar of Companies, Delhi & Haryana, have been made to the cover page, saction I, section V and section VI respectively of the LOF,
5.2, Revised Dffer Consideration: Based on the revised DHer Price, the total consideration for the Difer, assuming full acceplance, ie., for the acguisition of 10,714,000 (Tan Lakhs
Corporate Identity Number: L31303MHZ010PLC340313, Fourteen thousand) Equity Shares is As 4,15,74,000 (Rupees Four Crores Fifteen Lakhs & Seventy-Four Thousand Only). Sustable changes in relation to the above have been
Registerad Office: C Wing, Madhuban Building, Opp. Dev Nagar, New Sai Baba Nagar, Kandivali (W), Mumbai Gity, Maharashira - 400 067, India made to section ll and section V' respectively of the LOF.
Tel No.: +91 84520 09432 | E-mail: info@hkglimited.com | Website: www. hkglimited.com 5.3. Financial Arrangement: In accordance with Regulation 17(2) read with Regulation 22(2) and Requlation 18(5){a) of the SEBI [SAST) Regulations, the Acquirers have enhancad

the amounts in the Escrow Account by further cash deposit of Rs, 60,84, 000/ (Rupees Sixly Lakh Eighty-Four Thousand only), which logather with the existing amaunt of Rs,

Contact Person: Mr. Hardik Shah, Executive Director 3,54,00.000¢- [Rupees Three Crore Fifty-Four Lakh Ninely Thousand only) depositad aarlier in the Escrow Account, collectivedy being 100% of the Revised offer consideration

3 payable fo the public shareholders which consist of total amownt to Bs 4,15,74,000 {Rupees Four Crore Fifteen Lakh Seventy-Four Thousand Only) under the Offer (assumimg full
PROMOTERS OF OUR COMPANY: MR. YATIN BHUPENDRA SHAH AND HKG MONEY TECH PRIVATE LIMITED acceptance by the public shareholders). Suitable changes in redation to the above have been made to section V of the LOF
(formerly known as IG FINANCIAL SERVICES INDIA PRIVATE LIMITED) 5.4. Completion of Underlying Transaction: Further, on November 16, 2021, parties to the SPA have consummated the SPA shares, wherein the Sellers have transfermed the SPA
- S shares to the Acquirers as (a) 5829 Equity shares transferred to Acquirer 1; and (b) 5,66,221 Equity shares transferred to Acquirer 2. Suitable changes in relation to the above have
ISSUE OF UP TO 1,75,00,000 FULLY PAID UP EQUITY SHARES OF FACE VALUE OF ¥ 2 EACH OF DUR COMPANY (THE “EQUITY SHARES™) FOR CASH AT A PRICE been made to section Il, section Ml and section IV respectively of the LOF
OF % 8.00 PER EQUITY SHARE (INCLUDING A PREMIUM OF % 6.00 PER EQUITY SHARE) NOT EXCEEDING * 14.00 CRORES ON A RIGHTS BASIS TO THE ELIGIBLE 2.5. Other key changes and updates include the following:
EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 EQUITY SHARE FOR EVERY 1 FULLY PAID-UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY . ?Ecgm lion PTQEDLSED; |t1he Lﬁﬁ;as?jﬂenundfgd Tln 'Ela:l:ﬂntn SPA slaarlals E B B 3 Bl Mg e
" " " " ii. The Pre and Post Offer Shareholding Pattern of the Target Company and related infarmation has been updated as on September 30, insection I\ on page of the LOF.
g::g ?;;I'LDEHE T e o TN MR DAL SR TR I T ot e jii. Acquirer 1 being a promoter of the Target company have acquired 5,75 586 (Five Lakhs Seventy-Five Thousand Five Hundred and Esghty-Six) Equity shares representing
2 14.76% of the Voting share capital of the Targe! company from Gawray Suresh Choksi, Ratna Gauray Choksl & Minaxi Suresh Choksl also being part of the promotar and
ADDENDUM-CUM-CORRIGENDUM TO THE LETTER OF OFFER, THE ABRIDGED LETTER OF OFFER, p;nmu}lgtgruuﬁm the Eﬂmtcarnﬁnggzghu way inter s& transfar amongst pramater & pramater group as per Regutation 1001) () (6) of the SEBI{SAST) Requlations, by way
of market purchase on Nowvember 12, .
THE APPLICATION FORM AND OTHER APPLICABLE ISSUE MATERIALS iv. Changein g-hanzhulding.ufi.he Arouirers as on |:Ia1E|:|1mishd\'erﬁs&merrt{:umﬂurrigendum of Acquirer 1 was 6,67 980 represanting 17.13% representing of the Curmant Vioting
This Addendum-cum-Corrigendum is being issued pursuant to Schedule X of the Securities and Exchange Board of India (Issug of Capital and Disclosure Requirements) Share Capital and Acquirer 2 was 5,668,221 representing 14.52% ofthe Current Voting Share Capital, —
Regulations, 2018, as amendad ("SEBI ICDR Regulations™). Our Company has filed the Latter of Offer with the Stock Exchange and SEBI. The Eligible Equity Shareholdars. ® f:f;f{f;ﬁ5,,I‘;éEf..:f,'fEﬁmgﬂﬁfﬂ;ﬂfﬂﬁ;ﬂ ?ff['é?m’ AP SR R OE B WA R O A e R SONRL e e e
are requested to please note the following: B. Amendments o LOF : '
saction V paragraph B poist 4 of the Letter of Offer on page number 29 shall be substituled by this AdvertisementcumCorrigendum shall razd as under:
NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY "In accordance with Regulation 17(2) read with Regulation 22(2) and Regulation 13(5) () of the SEBI {(SAST) Regulations, the Acquirers have enhancad the amounts in the Escrow
Our company has filed the LOF with stock exchange and SEBI and the ALOF and the application form have been sent to the eligible equity shareholders of our company Account by further cash depasit of Rs. 60,34,000/- (Rupees Sixty LathF. Esghty-Four Thousand only), which tngether with the existing amaunt of Rs. 3.54,90,000/- (Rupees Three
in relation to the ongoing Right |ssue by the company (“the lssue”). The Eligible Equity shareholders are requested to please note that the shareholding pattern disclosed G;;“‘;‘“ﬁ Y PO Lol ”'[”Eﬁ' E?i”“”i '[J”::!'t”' ﬁp;?:"gura‘méfr i ‘T:"*; Efg“:" ‘Eﬁ””:i i’:'“g“:“'r'-l'; m;.:ggr%ﬂﬂ% “IUTEE“H“""]E[?H[ T&f““s'dmﬂr" pajalo by s E”'i'r::
in the LOF under “Capital Structure” on page ne. 35 to 40 (both pages inclusive) was erroneously mentioned with respect to “Promoter Shareholding” which shall be ﬁuzls: Elmfﬁsldgg]c?ﬂm A0 A TN Y 4, L AL O PO LTS BN LG v L MU LYY W U 8L AES LI U e plarica Dy
read as under: 7. Details regarding the stalus of Statutory and other Approvals
ii} The staterment of the shareholding pattern of our Company as per the [atest data available on BSE is as follows: @) Tothe best ofthe knowdadge of the Acquirers. as on the date of this AdvertisementcumCaorripendumn, there are no statutory, repulatory or other approvals required by the Acguirers
Shareholdi % of total No. ol io acquire the Offer Shares that are validly tendered pursuant to the Open Offer. If, however, any statufory or other approval becomes apgplicable prior to completion of such
Ho. of Mo. of fully Total N chuha '3 ?a :: as | No. of Vai Total as a ﬂﬂ.'fﬁ ﬂ:‘“’ acquisitions, the Open Offer would be subject 1o such other statutory or other approval(s) baing obtained, Please refer fo page nember 16 of the LOF fos further datails
Eategocy:of Sharsce share- | paid up equity | (o bl | CoRR 1057 Asa thof | Rights | o0 TOtEl | g erialized P._favisad Schodule of Aclvier:
holders | shares held ! Voting right 5. No. | Activity Original Schedule (Day and Date) | Revised Schedule (Day and Date)
g of P& Wednesday, September 29, 2021 Weadnesday, Septembar 289, 2021
(A) Fromoter & Promoter Group 3 53,40,000 53,40,000 30.51 23,40,000 30.51 5:3,40,000 ] Date of publication of the DPS Wednesday, October 06, 2021 Wadnesday, October 06, 2021
Yatin Bhupendra Shah 1 44,530,000 44,530,000 23.31 44,30,000 2a.31 44,530,000 3 Last date for fling of the draft latter of offer with SEBI Wadnesday, October 13, 2021 Wednesday, October 13, 2021
Waishali Yatin Shah 1 1,50,000 1.50,000 0.86 1.50,000 0.86 1,50,000 4 Last date for public announcement for competing offer(s) Friday, Dctober 29, 2021 Friday, Dctober 29. 2021
HEG Money Tech Pyt Ltd {formerly 1G 5 Last datedor recelpt of SEBI observations on the draft fether of offer (in the evant Tuesday, Novamber 04, 2021 Thursday, Movember 11, 202 1#
Financial Services India Pt Ld) 1 760,000 7,60,000 4.34 7.60,000 | 4.34 760,000 SEBIhas not sought clarifications or additionalinformation from the Manager)
Sub Total A 3 53,40,000 53,40,000 30.51 53,40,000 | 30.51 53,40,000 6 | ldentified Date : : : | Thursday, November 11,2021 | Monday, November13, 20217
(B) Public 636 121.60.000 | 1.21,60.000 59.49 1.21.60.000 §9.49 1.21.60.000 7 Last date by which the Letter of Offer is to be dispaiched to the Public Sharehalders Thursday, November 18, 2021 Tuesday, Novemnber 23, 2021
(1) Shares underlying DRs = = - - = = : whose names appeas on tha register of menmbars on the [dentified Date
(021 eh hald b E—ui-— T B Last dale by whach the committes of the independen directors of the Targat Company is Wednesday, Movembar 24, 2021 Friday, Movernber 26, 2021
II;D' ::'-.I a;'EE Em ; mFE' ETH rust & T B = - a required to give its recommendation to the Public Sharehalders for this Dpen Difer
J NOD FTomOoar-Non Fubic 5 2 : z = 3 z ] Lastdate for upward revision of the Offer Price and/'or Offer Size Thursday, November 25, 2021 Monday, November 20, 2021
Grand Total 639 1,75,00,000 | 1,75,00,000 100.00 1,75,00,000 |  100.00 1,75,00,000 10 | Dats of publication of opening of Open Offer pulbic announcament in the newspapers In Thursday, November 25, 2021 Manday, Nowember 28, 2021
For detailed shareholding pattem, kindly refer BSE website at www.bselndia.com. - Efgti':gfthf’ OPS has hEl’-‘: F'?E:isr:‘]:j o T ST S —— S ——
_ _ o . - & of commencement of the fendering period (" 0ffer Opening Date riday, November 26, wesday, November 30,
.T!'utﬂﬂi'ljlﬂﬂlfp'. thE.Lener of Offer (specifically the section titled Eaplutal Structure” from page 35 to 40 (both pages inclusive), Abridgad Letier of Offer. Application Form 12| Date of closure of the tendering period {“Offer Glosing Date”) Thursday, December 09, 2021 Monday, December 13, 2021
and other applicable Issue materials stand amended to the extent stated hereinabove. 13 | Lastdale of communicabing the rejection acceplance and completion of payment of Thursday, Decermber 23, 2027 Manday, December 27, 2021
Thiz Addendum-cum-Corrigendum should be read in conjunction with the Letter of Offer, Abridoed Letter of Offer. Application Form and other applicable lssue materials, consideration or refund of Equity Shares to the Pulbic Sharsholders
This Addendum-cum-Corrigendum shall be communicated to SEBI and the Stock Exchange. Further, this Addendum-cum-Corrigendum can be accessed on websites of; 14 | Lastdate for filing the Report with SEBI Thursday, December 30, 2021 Monday, January 03, 2022
. S . 15 Last dafe for publication of post-Open Offer public announcemeant in the newspapers in Thursday, December 30, 2021 Monday, January i3, 2022
kgl L0, . ;
|,|} our Company at www.hkglimited.com ) which the DPS has beea published
(if) the Lead Manager fo the Issue at www.khambattasecurities.com, *Date falling on the 10th Working Day prior to the commencement of the Tendering Period. The ldentified Date is only for the purpose of determining the names of the sharehaolders as
(i) the Registrar at www.bigshareonline.com on such date to whom the Letter of Offer shall be sant. All owners (registerad or enregisterad) of Equity Shares of the Target Company (except the Acquirers and Partias to SPA) ane
. s N . : T edigible to participate in the Oier any tirme before the elosure of tha Offer,
Investors should only rely on the information included in this Addendurm-cum-Corrigendum, the Letter of Offer, the Abndged Letter of Offer, the Appiication Form and #'E'mam‘;t,: u,rf;ie,m urSEBIublszr:auu;wnthe D,alll [E“mm”e,
other applicable Issue materials while making an investment decision to invest in the Issue. 8. The Acquirers and their respective Directors severally and jointly. accept full respansibility for the information contamed in this AdvertisementcumCorrigendum (except for the
For HKG Limited information partaining to the Target Company, which has been sourced from publicly available sources or from information published or provided by the Tarpet Company) and also
r mgl:." 1[%51 gq nFEIiga1iuns of the Acquirers as aid down in the SEBI [SAST) Regulations. The Acquirers would be severally and pointly responsible to ensure compliance with the SEBI
' ) RegQuiations,
Date: 26112021 Meet Paresh Shah 10.  This AdvertisementcurmCorrigandum would also be available on SEBI's website at www. 5abi.gov.in
Place: Mumbai Managing Director ISSUED ON BEHALF OF THE ACQUIRERS BY MANAGER TO THE OFFER
|SSUED BY THE MANAGER TD THE DFFER REGISTRAR TO THE OFFER
Disclaimer; HKG Limited is proposing, subject to receipt of requisite approvals, market conditions and other considarations, to issue Equity Shares on a rights basis and FEDEX SECURITIES PRIVATE LIMITED ADROIT CORPORATE SERVICES PRIVATE LIMITED
has filed a Letter of Otfer with the Securities and Exchange Board of India and BSE. The Letter of Offer is available on the website of SEBI at www.sebi.gov.in, website of drdé Floor, B Wing, Jay Chambers, Dayaldas Road, Viie Farle (E) A 18-20 Jafarohay Industrial Estate, 15t floor, Makwana Road, Marol Naka,
' : oK ; i B : SN WS Mumbai 400 057 Tel No.: +91 8104985148 Andheri East. Mumbal — 400 050, Tel:022-42270400; Fax:022-23503748
stock Exchange where the Equityshares are listed i.e. BSE SME at www. bsesme.com and the website of the Lead Manager at www khambattasecurities.com. Imestors E-mall: mb@ledsec.in  Website: www ledsec.in adroit Email: n surmeash@adroltcomenate.com
should note that investrnent in equity sharas invotves a high degree of risk and are requested to refer to theLettar of Offer including the section "Risk Factors® beginning SEBI Registration Number: mmciuumm_ﬁg ' asssnssmmm |rvesior Grievasce Exnallid: ingn.;,_;;a.jmitm,pnmg..:um
on page 20 of the Letter of Offer. It is to be distinctly understood that the permission given by BSE Limited should not in any way be deemed or construed that the letter Investor Grievance E-mail: mb@fedsec.in Website: www.adroiicorporata.com  Gontact Person: Mr, M. Surreash
of offer has been cleared or approved by BSE Limited, nor does it certify the correciness or completenass of any of the contents of the letter of offer. The investors are Contact Persan: Yash Kadakia SEBI Registration No.. INRODO0DZ227
advised to refer to the lettar of offer for the full text of the Disclaimer clause of the BSE Limited This announcement has been prepared for publication in India and may On behalf of the Acquirers
not be released in the United States. This announcement does not constitute anoffer of Rights Equity Shares for sale in any jurisdiction, including the United States, and 13'1 i _ _ & o - _
any Rights Equity Shares describadin this announcement may not be offered or sold in the United States absent registration under the US Securities Act of 1933, as samir Lhoksi (Acquirer 1) Choksi Asia Private Limited (Acquirer 2)
amended, or an exemption from registration. There will be no public offering of Rights Equity Shares in the United States. Place: Mumbai
- Date: Movember 27, 2021 Eurjeal Cosm

f-j':nam:i“.ep'.in : .. . ' .‘. . ' .'. .






